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 RELEASE OF >Srmi RANAHE FROM LISBON 
JAIL 

169. PROF. SATYAVRATA SID-
DHANTALANKAR: Will the Minister 
of EXTERNAL AFFAIRS be pleased to 
state: 

(a) whether it is a fact that the mother 
of Shri Ranade or her representative Shri 
Dandekar wanted to meet the U. N. 
Secretary-General, U Thant, during his 
recent visit to this country, to request him 
to move in the matter of release of Shri 
Ranade from the Lisbon Jail; 

(b) if so, whether the said meeting 
could be arranged with the Secretary-
General; and 

(c) if the answer to part (b) above be 
in the affirmative what was the result of 
the meeting? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI M. C. CHAGLA): (a)  
Yes, Sir. 

(b) and (c) It was not found possible to 
arrange this meeting on account of the 
tight schedule of the U. N. Secretary-
General. Although a matter like this does 
not fall within the scope of the U. N. 
Secretary-General's functions, the 
Government of India did mention to the 
Secretary-General the incarceration and 
plight of Shri Mohan Laxman Ranade in 
the Portuguese jail. This is apart from the 
efforts the Government of India have 
been making and are making through 
other channels to secure Shri Ranade's 
release. 

J403. [Transferred to the 16th June, 
1967]. 

^Transferred from    the    2nd June, 
1967. 

•{•Transferred from the    26th May, 
1967]. 

CALLING ATTENTION TO A 
MATTER OF URGENT PUBLIC 

IMPORTANCE 

ACUTE SCARCITY AND FAMINE 
CONDITIONS IN A NUMBER OF DISTRICTS OF 

MADHYA PRADESH, ESPECIALLY IN 
SARGUJA AND VINDHYA REGIONS 

 
THE MINISTER OF FOOD AND* 

AGRICULTURE (SHRI J AG JI VAN 
RAM): Sir, several districts of Madhya 
Pradesh have been affected by drought 
Some of them are severely affected. 

2. The State Government have started 
relief works. According to the latest 
reports received from the State 
Government 8,63,737 persons are en-
gaged on 5,818 relief works. Persons too 
old and infirm to do hard manual labour 
and other deserving persons are being 
given gratuitous relief. The number of 
persons receiving gratuitous relief is 
35,009 according to latest reports. 
Programmes for augmenting supply of 
drinking water and supplying drinking 
water through tankers and bullock carts 
have been taken up where necessary. 
The State Government have also made 
arrangements for supply of fodder free 
or at concessional rates. 

3. Feeding programmes have been 
organised in cooperation with CARE 
and UNICEF. The scope of these pro 
grammes is being extended. CARE 
asked for a loan of 4000 tonnes of 
wheat for these programmes yester 
day and the Ministry of Food and 
Agriculture have already agreed to 
give this loan. 

4. The Ministry of Food and Agri 
culture have allotted 3,000 tonnes of 
wheat,  about  300    tonnes     of    milk 
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[Shri Jagjivan Ram.] 
powder and 11 tonnes of dry raisins for free 
distribution in the drought affected areas of 
M.P. UNICEF have offered 700 tonnes of 
CSM (a high protein food) and about 430 
tonnes of milkpowder for these 
programmes. The number of persons 
benefiting from these programmes is over 3 
lakhs. 

5. A sum of Rs. 16 icrores was advanced 
as loans and grants to the Madhya Pradesh 
Government for relief expenditure during 
1966-67 besides short term !oans of Rs. 
4:934 crores for purchase of inputs like 
seeds, fertilisers and pesticides. During 
1967-68 short term loans of Rs. 0:675 crores 
have been sanctioned so far for purchase of 
inputs. 

6. Some reports of starvation deaths in 
Madhya Pradesh have appeared in the 
newspapers. These have been sent to the 
State Government for investigation and 
report. The reports of the State Government 
are still awaited. 

7. The State Government have been 
making efforts to procure foodgrains from 
within the .State to feed the people in the 
severely affected districts. In view of the 
poor availability of foodgrains with 
Government of India and because of the 
need to main-taia supplies to the severely 
affected States like Bihar and Uttar Pradesh 
and also to meet the minimal needs of other 
deficit States, it has not been possible to 
increase the allotments to Madhya Pradesh 
over the level of about 30.000 tonnes per 
month. 
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from the hon. Food Minister how far the charge 
of step-motherly treatment to the State of Madhya 
Pradesh is justified because these charges have 
been made publicly in many newspapers. May I 
know, Sir, whether the Ministry of Food is not 
treating the case of Madhya Pradesh as sympathe-
tically as it should? Madhya Pradesh, we know, 
has always been surplus State. What is the reason 
that this situation has arisen there? 

SHRI JAGJIVAN RAM: As I said, Sir, last 
year also the production suffered and this year 
also it has suffered. It has not so far so severely 
suffered as have Bihar and certain areai of U.P. 
The Madhya Pradesh Government has been very 
active. I say that it should be an example for 
other deficit areas also. They have undertaken a 
very active programme of procurement from the 
areas which have been comparatively better in 
production to procure from surplus areas and to 
send it to deficit areas, and we have also been 
helping to the best of our ability. There is no 
question of step-motherly treatment. U we have 
not been able to send as much quantities of 
foodgrains as are required by the State 
Government, the hon. Member is aware, we have 
not been able to do so in the case of any State. 
That is because of lack of availability. We have 
not met the food demand in any State, whether it 
is Gujarat or Maharashtra or any other State. \s I 
have said, in the drought-affected areas of M. P. 
free kitchen programme with the assistance of 
voluntary organisations as also a feeding pro-
gramme for school children, nursing mothers, old 
ladies, infirm persons has been undertaken. And, 
as we have assured the House, the intention is 
very quikly to expand this programme to meet 
this contingency. 

SHRI LOKANATH MISRA (Orissa): Sir, the 
people of certain districts in Madhya Pradesh are 
almost panicky, and I am told that people in 
hundreds, if not in thousands, are moving away 
from these districts of Sarguja and others 
adjoining towards Palamau in 

SHRI NAND KISHORE BHATT (Madhya 
Pradesh): Sir, Madhya Pradesh has been a 
surplus State and it has always been trying to 
give food to our neighbouring States. But this 
time we are passing through a very un-
precedented situation. May I request the hon. 
Minister that the quota which has been 
allotted to Madhya Pradesh should be restored 
in view of the very difficult position that has 
been obtaining there during the last three 
months? 

SHRI J AG JI VAN RAM: We are 
continuing the quota. There has been at the 
moment a shortfall in the despatches. But as I 
have assured the hon. Members the quota will 
continue as before and efforts will be made to 
see that the full allotment is despatched to 
Madhya Pradesh. 

SHRI DAHYABHAI V. PATEL 
(Gujarat):   Sir, I would like to know 
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[Shri Lokanath Misra.] 
Bihar and some districts in Orissa. May I 
know, Sir, what effort is being made by the 
Government of India or the Madhya Pradesh 
Government to give confidence to these 
people who are in a state of panick not to 
move away, leaving their homes, from the 
State of Madhya Pradesh in distressed 
condition. Can I suggest one thinf? If the hon. 
Minister could kindly pay a visit to these 
areas, probably it would inspire confidence in 
the people to some extent. Is there any 
possibility of his visit to Madhya Pradesh in 
the near future? What other steps does he 
propose to take to inspire confidence in the 
people so that they do not go away from their 
homes 'eaving their houses? 

SHRI JAGJIVAN RAM: As a matter of 
fact, the Prime Minister is going to that area, 
and I think the visit of the Prime Minister   .    
.    . 

SHRI LOKANATH MISRA: You must 
go. 

SHRI BHUPESH GUPTA (West Bengal): 
Do you think, Sir, the Foci Minister is 
relevant? 

SHRI JAGJIVAN RAM: Of course, in 
answer to the question put by the hon. 
Member whether the Food Minister would 
go, I am saying that the Prime Minister 
herself is going to that area, and I personally 
ifeel that the visit of the Prime Minister will 
be certainly more effective. So far as the 
movement of the people from that area is 
concerned, whenever there is distress in any 
particular area, slight movement of 
population does take place. It becomes a 
matter of grave concern when the entire 
family moves. I have known it from personal 
experience and the hon. Member also knows 
that whenever there is distress in a particular 
area, peop'e from that area move out to find 
employment or better opportunities. That has 
to be there to some extent and I can say that 
so long as the relief measures were not started 
on a large scale in Sarguja area and they were 
operating 

in Daltangan],  a certain number    of people 
did go to Palamao district from Sarguja and 
also from Mirzapur And some people  from  
Bihar went  to Mirzapur area    also, happens.  
But there has been no large-scale movement, 
and with all the in. ;u sures that the Madhya 
Pradesh Government has taken and with, of 
course, whatever assistance that we can ex-
tend to them in matters of supplying finances 
to them, I think the distress La the area will be 
re^eved. 

SHRI S. S. MARISWAMY (Madras); Sir, 
the hon. Minister just now said that instead of 
him, the Prime Minister is going to Madhya 
Pradesh. Si;, the people of Madhya Pradesh, 
as my hon. friend, Shri Lokanath Misra, put 
it, are panicky. They would not derive much 
confidence by the visit of the Prime Minister 
for the simple reason that if they look at her, 
they may think that the whole of India is 
famine-stricken. But if our hon. Food 
Minister goes, they would derive much 
confidence and feel that at least Delhi is not 
famine-stricken and that food would come to 
them. 

SHRI BHUPINDER SINGH (Punjab): 
May I know from the hon. Minister whether it 
is a fact that foodgrains are being supplied 
from various headquarters in Madhya Pradesh 
to various distribution centres for the people 
in scarcity-affected areas? It is reported that 
food supplies disappear on the way from the 
headquarters to the distribution centres in 
transit. What measures have Government 
taken to ensure that supplies sent by them to 
the distribution centres reach such centres 
intact to tact and are not misappropriated on 
the way? That is my first question. The 
second question is that in Narendragarh, 
District Sarguja, some organisations are run-
ning reMef camps. It is reported that people 
from surrounding areas are pouring into 
Narendragarh and they leave their children at 
the relief camps and then go away. These 
children are in  very poor health.     May I   
know 
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whether these reports ,are correct and what 
steps Government have taken to look after 
these children? 

SHRI JAGJIVAN RAM: On the face of it, 
the first report does not appear to be correct 
or as having any foundation. The suggestion 
that the foodgrains moved from the district 
headquarters will disappear completely on the 
way without reaching the destination, I think, 
will not be accepted by any sensible person. 

SHRI BHUPINDER SINGH: Nevertheless 
it happens. 

SHRI JAGJIVAN RAM: I have no 
information on the specific question that you 
have put. I have no information about the 
relief camps that are being run at 
Narendragarh and for what they are meant. 

 
SHRI JAGJIVAN RAM: It is a request for 

action, but I will look into the question of 
what exactly is the prob'em of the bakeries. 

SHRI R. S. KHANDEKAR (Madhya 
Pradesh): The hon. Minister said that the 
Prime Minister is going to visit the scarcity-
affected areas. But so far neither a State 
Minister nor the Chief Minister nor the 
Deputy Minister nor 

the Central Food Minister has gone to the 
drought-affected areas. Secondly, the Madhya 
Pradesh Government has recently removed the 
inter-district ban on foodgrains. It is a 
welcome step, but at the same time, they have 
declared that they will close all the lair price 
shops from the 16th of June. Consequently, 
when the ban is removed, the prices will go up 
and the lower middle-class and the poor sec-
tions will be affected all the more if the fair-
price shops are also closed as a result of the 
Central Government's not providing them 
with the adequate quota. May I get an 
assurance from the hon. Minister that the 
Central quota will be given to them as usual 
and the fair-price shops will be enabled to 
continue so that the poorer sections may not 
be affected? The hon. Minister also said that 
work is being provided to the people there. 
But what sort of work is there? They are asked 
to dig and repair roads and so on which they 
cannot do because of their weakness and 
because of their hunger. So why other work is 
not being provided to them? Lastly, there are 
complaints that they are not paid wages for 
weeks together. Will the Minister look into all 
these things and provide relief to those poor 
people? 

SHRI JAGJIVAN RAM: I will take the last 
question first. So far as hard manual labour is 
concerned, I will draw the attention of the 
Madhya Pradesh Government that jf there has 
been any delay in the payment of wages to 
them, it should be regularly paid. Also in case 
they are very weak and not able to complete 
the work as detailed, a minimum daily wage 
should be ensured to them. So far as the 
Central allocation is concerned, Sir, I may 
assure the House, as I have said already, that 
we will continue- the monthly quota as at 
present. 

SHRI R. S. KHANDEKAR: The fair price 
shops should be continued. 

SHRI JAGJIVAN RAM: As regards the 
removal of restrictions on the inter-district 
movement of foodgrains in Madhya Pradesh, 
I know there was 
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a great demand from the public and members 
of that area for the removal of that restriction. 
They have removed that restriction in Madhya 
Pradesh and I think hon, Members will wel-
come that step. And as I have said, it will be 
for the Madhya Pradesh Government to 
decide, with the foodgrains that we supply 
and with the foodgrains that they have 
procured, what should be the best method for 
distribution among the vulnerable sections of 
the society. 

SHRI D. L. SEN GUPTA (West Bengal): 
Mr. Chairman, Sir, you are fully aware that 
on the 31st May, I gave a Calling-Attention 
Motion in respect of West Bengal. To-day is 
the seventh day and yet the hon. Minister has 
not found it convenient to tell me when he 
will be in a position to answer that Calling-
Attention. Sir, subject to that, I now put my 
questions. Let him fix some day, tomorrow or 
the day-after-tomorrow, for the Calling 
Attention   .    .   . 

MR. CHAIRMAN: That is a different 
matter. 

SHRI D. L. SEN GUPTA: In the 
meantime, let me put these questions. I know 
this is in respect of Madhya Pradesh and I 
have full sympathy and the same feelings as 
other Members have in respect of Madhya 
Pradesh. But am I to understand that unless 
there is some sort of threat or pressure, this 
Government will not release either rice or 
wheat? They have succumbed to the threat of 
Kerala. They are going to succumb to the 
threat of Bihar and U. P. and also Madhya 
Pradesh. Am I to understand that after all rice 
and wheat are finished, then only the question 
of West Bengal will engage their attention? 

SHRI JAGJIVAN RAM: Does it require an 
answer? 

MR. CHAIRMAN: No. You have called 
the attention. 
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PAPERS LAID ON THE TABLE 

ANNUAL REPORT AND ACCOUNTS (196S-66)   
OF THE INDIAN RARE EARTHS LIMITED AND 

RELATED  PAFERS 

THE DEPUTY MINISTER (DR. 
SHRIMATi SAROJINI MAHISHI: On 
behalf of Shrimati Indira Gandhi I beg to lay 
on the Table, under subsection (1) of section 
619-A of the Companies Act, 1956, a copy of 
the Annual Report and Accounts of the Indian 
Rare Earths Limited for the year 1965-66, 
together with the Auditors' Report on the 
Accounts. [Placed in Library.    See No. LT-
512/67]. 

REPORT OF THE DEARNESS ALLOWANCE 
COMMISSION 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT): I beg to lay on the Table a copy of 
the Report of the Dearness Allowance 
Commission o» the question of the grant of 
dearness allowances to Central Government 
employees in future. [Placed in Library.   See 
No. LT-520/67]. 

I. ANNUAL    REPORT    AND    ACCOUNTS 
(1965-66)   OF THE   GARDEN   REACH 

WORKSHOPS LIMITED, CALCUTTA AND 
RELATED PAPERS 

II. THE NAVY (DISCIPLINE AND MISCEL 
LANEOUS PROVISIONS)     (AMENDMENT) 

REGULATIONS, 1967 

SHRI K. C. PANT: Sir, on behalf of Shri 
B. R. Bhagat, I also beg t« lay on the Table; 

(a) A copy of the Annual Report and 
Accounts of the Garden Reach 
Workshops Limited, Calcutta, for the 
year 1965-66, together with the Auditors' 
Report on the Accounts, under sub-sec-
tion   (1)   of section 619-A of the 


